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Tribunal ec3an exercise it

‘

IN THE CENIRAL ADMINIZTRATIVE T IGUNAL,

JAIPJR BENCH, J&IPIR
Pk k ’

Date of order: i4-11-1996

0A Wy, 49606 apd’

MA Ny, 429,96

Marerder Singh E2jput .. Applicant
Versus
Unicn of India and Ors, .+ PResporients

Mr, N,E.,Gautam, counssl for the applicant

CORAM:
Hor'hle Mr, Otflﬁharmﬁ; Ajpinistrative Member
Hon'kle Mr, F2tapn Frakazh, Judicizl Membesr
ORDER | :
B= ‘

r Hon'rtle Mr, O,P,Slhiarmd, Administrative Momrer

This OA has isen filed by £he 3pplicant under

IJD

cotion 12 of the Administrative Tribunals Act, 1585
gzeling relief from the Mtional Council for Ejucatisnil
Fizsedarch anl Training (MIERT), Nzw Dzlhi., The ledrned
coundzl for the applicant h2s not keen 3Ible Lo produace

Any notification to chow th2t the MERT has kezen

_motified as an Authority, in respect of which this

]

sdiction . In the circums-

t.l.

ju

taAnc e:, thiz 2pplicition i not m3int2indble hefore

this Tribunal. The p3pers mdy e returned to the 3oplic3ant

for fillr refore an approprifte l=g31 forum. The
Applicatisan stands dicposed of 2o Jldingly ins-far 3s

this Trirundl is concerrned.

.

2. Sincz the OA has teern held £o e not mintairakle

b

1}

fore this Tribundl, thiz MA, N, 129 9¢ for cordonition

f delzy

A
<

v}

in filing the QA, Alss ztands Aizposed of

Accordingly. v N\

(Ratap Prakach) (C. Pj&%\z/m-.a)
Judicial Member Administr3cive Menbher




